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IN THE CTRAL ADMIISTRMTVE TRIT3UNAL 
CUTcX9 ENCH: J TTAcK. 

ORIGINALAPPLICAON NO. 106 OF 1999. 
t=sTf4a 51 

AMULYADHA BISWAL 	 .... 	 APPLICANT. 

VR. 

UNION OF INDIA & ORS. 	...... 

FOR INSTFLJCTIONS. 

1 	whetrier it be referred tothe reporters or not?
1p  ( : 

2. 	whether it be circulated to all, the Benches of the 
Central Ajmini stra tive Tribunal or not? 

, 	'j s DI- LIL) 	 SOMNA Z-i SOM) 
'4B ER(JUDICIAL) 	 VICE-CH!I MAN: 



C ENTRM ADNI TIIS TRA IT VE TRIBUNAL 
CU I'TACK B ENCH :CtJ TTACK, 

ORIGINAL APPLICATION No. 106 OF 1999. 
Cuttack, this the U€Fi 5ã5f 

COR!M: 

THE HONOU RAI3L E MR. S OMNA TH SON, VI C E-CHAI RM N1 

AND 

THE HON OU RAB L E MR. J • S. DHAI WAL, M fl'43 ER (JUDICIAL). 

S HRI AMU LYAI) HAN 13ISWAL,.?,,ged ab Cu t 30 yea rs, 
S/o.Late Nataoar Biswal,At;Khartang, 
PO:Nurtang, 1ia;Kuanpa1,Djst.Qttack. 

;Applicant, 

By legal praCtitioner ; Mr. RC,Mthanty, Advocate. 

- Versus - 

Union of India zepresente1 thrciigh its 
Chief Postmaster General (Qrissa Circle), 
At/Po:BhUbanesi:ar,Di.st:Kha_1. 

Seni or Superintend fl t of Pest of fic es, 
Puri p0tL Di Vision, At/pO/Djst:&ri7 

RESPONDENI •  

By Legal Practitiier: Mr.B.DaSh, Additional S.anding Cainsel. 



OR D E R 

MR. SOMNATh. SOM, VICFCHAIRMANS 

Inthis 'iginal Aplicati0n u/s,19 of the 

Administrative Tribunals ACt,1986, the applicant has prayed 

f or a direction to the Respericlents to reconsider the case of 

applicant taking into consideration the indigent ccciditLon 

of the family and appoint the applicant in any post in the 

Department 

case of the applicant is that his father was 

working as a Gr.D in Puri Head pest Office.He died an 

26.12.1997 due to cancer, leaving his widow ard fa.r children 

of which the present applicant is one of thii.Du ring the 

1 if e time of the father of the applicant, as he was sufferi g 

from Cancer, the applicant and his brother had incurred 

heavy loan to defray the medical expenses of his father.It is 

the case of the applicant that the loans are still pending 

and the financial ccnditiori of the family is highly indigent. 

i t is al so sta ted that the terminal h en efi. ts received on 

accc.int of the death of the father of the applicant have been 

utilised in repaying sane of the loans. In vies of this, the 

applicant has cane up in this o riginal Applicationwith the 

prayers referred to earlier. 

Resp1dents have filed the co..inter opposing the 

prayer of the applicant stating that his case has been 

considered and has been rejected on the gro-ind that the 

applicant's father has ccnpleted 36 yearS of service before 

dying in harness. The Circle RelaxationCciflhllittee has also 

noted that the condition of the family is not indigent. 

Respondents have further stated that the widG'J is in receipt 
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0.0 	 of pension of b.1760/- PM besides she has the Inc ctne of 

Ps. 4000/. per annum fran the 1 ended properties. It is fu Ether 

ste t€d that the dec ca s€d Govarnment servants 1ef t b ehi rid his 

I 

 

widaiv and fair child rtmn of which two daughters have already 

married and tzo sons have already beCane Oajor prior to the 

death of the emplcryee. On the above grcsinds the Respondents 

have opjosed the prayer of the applicant. After going thraigh 

the records,we find that the wid.; of the deceased employee 

is in receipt of the paision and the two sais of which 

cfle is the prest app1icat, have becane major before the 

death of the father of the applicant on 26.12,1997.in cônsidera 

tiori of this, we find nothing wrong in the findings of the 

Circle RelaXaUcli Ccjnmittee that this is not a fit case for 

compassionate appaintmit. In vi&; of this, we find no metit 

in this original Application which is aCcoing1y rejecti-ed but 

in the circumstances,withait any o ter as to Costs, 

1(. S. DIIAL1I WAL) 	 (soMNAu-I SOM)  
'... )Mi3ER(JUDIcIAL) 

I 

KNVcM. 


